Am No. XIII or 1947 -

. [PASSDD py THE INDIAN LEGISLATURE]
* (Beceived the assent of the Governor General on the 17th March 1947)
An Act further to amend the Delhi Muslim Wakis Act, 1943, for certain purposes-

HEREAS it is expedient further to amend the'Delhx Muslim  Wakfs Aoct,
1943 (XIII of 1943), for the pur_poses her01naft91 appearing

It is hereby etacted as follows :—

1. Short tifle.—This Act may be called the Delh1 Muslim Wakfy (Ameudment)
ct, 1947. :

2 Amendment of section 7, Act XIII ot 1948.—In section 7 of the Delhi Muslim
akfs Act, 1943 (XIII of 1943) (hereinafter roferred t as the said Act), after
ub-section (5) the following sub-section shall be added, namely :—

¢ (6)- The Majlis may accept the resignation of any of its members and the
vacancy so caused shall be filled in the manner provided by section
10 3 .

3. Amendment of sectlon 8, Act XITIfof 1948.—Tn sub-section (1) of section § of
he said Act, the following words shall be added at the end, namely ——

“gnd may accept the resignation of & Sadr so elected and elect another Sadr
in his place.”

" 4. Insertion of new sectiong 72 and 78 in Act XII of 1943.—After section 71 of
10 said Act the following new sectiong shall be added, namely :—

«72. Power to summon wilnesses and produce documents—For the purposes
of any enquiry under this Act, the Majlis or the Nazir or any
person authorized by the Ma]hs in this behalf shall have the power
to summon and enforce the attendance of witnesses including the
parties interested and compel the production of documents by the
same means, and, so far as may be, in the same manner as is provided
in the case of a Civil Court in the Code of Civil Proeedure, 1908
(V of 1808). :

8. Penalty.—(1) If a mutawalli fails—

{a) to apply for registration of a wakf under section 43,

(b) to furnish ‘statements of particulars or of accounts or returns as required -
: by this Act,

{c) to supply information or par twulars as req\med by the Majlis’or the
' Nagzir or a person authorized by the Majlis in this behalf,

{d) to allow inspection of wakf proper‘mes accounts, or records, or deeds and
doouments relating thereto, or to assist inquiries and investigations
if called upon to do so by the Majhs -or the Nazir or a person
authorized by the Majlis,

(e) to deliver possession of any wakf property if orderod by the Ma;hs or the
Court,

{ f) to carry out the directions of the Majlis or the Nazi: -r a person authu.
rized by the Majlis or the Nazir,

{g) 10 pay the fee payable under section 56,
Price anna 1 or 13d,
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{h) to discharge any public dues, or

Act,

_he shall, anless he gatisfies the Court that ¢
for his failure, be pubishable with fine whig

{2} If a mutawalli furpishes any statement, ref
to in clause (b) or clause (¢) of sub-sectiol
reagon to believe to be false, niisleading
particular he shall be punishable with
Rs. 250, , . o

(3} In case of a second conviction under sub-
the amount of fine which the court ag]
Rs. 500, and in case of & third convicti
oxtend to Rs. 1,000 .and the Mutawalli s

{4) The Mutawalli shall be personally liable for 1
: - under this section, :

{6) All fines imposed under this section shall b
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